
1867 Oral Allswers AGRAHAYANA I, 1889 (SAKA) Oral A.nswers 1868 

about an 8111i,cable ~ttlement. Over the 
laat three or four days I pen:ooaIly have 
been involved in these taJu. I can ooly 
say at this stage th&t I am hoping that in 
the course of today perhaps the strike wIll 
be withdrawn; that is my hope, I would 
not like to say anything more now. 

SHRI S. KUNDU: It is one thing 
to suggest that due to the strike of the 
workers certain loss has been sustained. 
But may I know whether the hoo. Minister 
is aware that lills of rupees have been 
wasted as a result of excess expenditure 
or extravagant expenditure and also luxu-
rious spending in these two corporations? 
For instance, recent)y in Delhi at the time 
of the opening of the lAC office, about a 
lakh of rupees was spent and a gala party 
was thrown where drinks were served to 
tbe guests...... • 

SOME HON. MEMBERS: What 
drigkg'! Hot or cold? 

SHRI S. KUNDU: Real drinks were 
served. They may be cold but after that is 
taken it makes body hot, and han. Mem-
bers know it very well 

What steps is the han. Minister going to 
take to stop such extravagant expenditure? 

DR. KARAN SINGH: I do not think 
that it would be con-eet to say that there 
is extraYagant Or useless expenditure in 
the airlines. Certainly. as the bon. Mem-
ber is aware, the airline, corporation is an 
undertaking wbicb has to function in close 
coordination and co ·operation with other 
international airlines and international air 
services, and, therefore, certain standards 
have got to be maintained, and, certain 
types of thingS have to be done; otherwise, 
it i. difficult for the airlines to keep up in 
the competition with others. 

SHRI D. N. PATODIA: In view of 
the average monthly amount paid to the 
technicians, inclusive of all emoluments? 

DR. KARAN SINOH: I am afraid I 
do not have the figures with me imme-
diately. 

SHRI D. N. PATODIA: In view of 
the fact that such strikes ha,e resulted in 
a loss to the nation and also aIlected the 
prestige of tbe nation, is it possible to in-

corporate some clause in the aervice agree-
ment by which we can prevent any sw:h 
strike by any of the workers of Air India? 
May I also know whether compared to 
other international airlines, in the Air 
India, we are paying 1C\'s in respect of the 
demands put forward by the workers. or 
We are at par? 

DR. KARAN SINGH: I do not imme-
diately bave the comparative figures. But 
I can say that as far as Air India is con-
cerned, our w. ,tructure is a very high 
one because it ha... got to compare not 
anI y with <!lat in the foreign airlines but 
also with the general wage structure in· 
the country. 

With regard to the first part of the hon. 
Member·s question. cenainIy we shall try 
and see that these strikes become more 
and more difficlilt under the: service rules, 
but I do not know wbether it is possible 
for us unilaterally to amend these ru~ 
however mucb we may like to do so; that 
is a matter which we shall have to con-
sider. 
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TIlE DEPUTY MINISTER IN TIlE 
MINISTRY OF WORKS, HOUSING AND 
SUPPLY (SHRl IQBAL SINGH): (a) 
Yes, Sir. 
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(b) and (c) A statement is laid on the 
Table of the House. 

STA TI!MI!NT 

Out of the total of 45 demands, 34 
relate to the upgradatioo of scales of pay, 
3 rclate to betterment of service condi-
tions, 7 to the creation of more promo-
tional posts and one to the liberaIisation 
of leave rules for post 1961 entrants. 

More than fifty pay scales of the indus-
trial wotkers of the Government of India 
Presses have been revised in 1966 in 
accordance with the recommendations of 
the Categorisation Committee set up by 
Government in 1964 (in accordance with 
the recorrunendatioos of the Pay Commis-
sion of 1957). Most of the present 
demands are beyond the recommendations 
of the said Committee and in view of the 
general ban on upward revision of pay 
scales and the widespread repercussions on 
other industrial establishments, it is not 
possible to agree to them. Some recom-
mendations of the Committee which were 
not wholly accepted by Government can, 
however, be reviewed. 

Out of the 3 demands asking for liberaIi-
sation of pay refixation, the abolition of 
trade tests and liberalisation of out-tum, 
only the last item is under consideration. 
The other two cannot be accepted. 

7 demands relate to the creation of extra 
pests and the method of filling them up. 
The creation of extra posts is generally 
in accordance with workload. Some of the 
demands can be reviewed. however. The 
question of filling up of vacant posts has 
been taken up and in some ca.<es already 
completed. 

In 1961 orders were issued that all in-
dustrial employees of the Government of 
India PreSses recruited after 17th Novem-
ber, 1961 will be governed by the leave 
admissible to factory workers The ques-
tion of abolition of this distinction between 
pcst-I961 entrants and pre-1961 entrants 
is being examined. 
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SHRI K. N. PANDEY: Is it a r"ct 
that before the strike materialised, the Pre-
sident of the Labour Union, affiliated to 
INTUC, had written a letter to the hen. 
Minister to invite the representatives for 
negoliations at his level so that the strike 
could be averted? If so, what act:on 
was taken on that and what is his aaitudc 
now? 

THE MINISTER OF WORKS, HOUS--
ING AND SUPPLY (SHRI JAGA-
NATHA RAO): It is true that the Pre-
sident of the Union met me and we had 
a discussion when the hon. Member wa< 
also present. The representations made 
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by them are under consideration and I hope 
that _thiq will be demo. 

SHRY M. L. SONDHI: Is the hon. 
Minister aware that there is a widespread 
feeling among ·the workers that those in 
authority are able to place their relatives 
in important positions there and in fact 
there was a t/hal7lQ and widespread reaent· 
ment against this practice which almost 
partakes of the character of corruption, 
.ad . that the Categorisation Committee did 
DOt win the confidence of the workers at 
all? So instead of using the big stick 
method, why not invite their co-operation 
and initiate a new era in the management 
of the Press? 

SHRI IQBAL SINGH: As far as invito 
ing the co-operation is concerned, we are 
ready for it. We have invited them and 
some suggestions are under examination 
and sympathetic consideration. 

As far a~ the Categorisation Commit. 
!lee is concerned, I haVe laid on the Table 
a statement showing the recommendations 
which have been accepted. Moreover, the 
Categorisation Committee was not a pay 
commission or pay revision commission. 

SHRI B. R. KABADE: Is it a fact 
that the Nasik Press wurkers are also 
involved in strike, and if so, what is 
1heir number? 

SHRI IQBAL SINGH: We have no in· 
formation about it. 

SIlRI S. M. BANERJEE: This Calego-
Tisation Committee headed by Shri P. K. 
Sen was formed because on the Pay Com-
mission proper representation was not given 
to the pn:sa warkers. The Catepisa-
lion Committee submitted its report long 
ago. Tllen we had many rounds of dis-
cussions with government representatives 
and the Minister and we were assured that 
the recommendations would, after discus-
sion, be sent to Finance for concurrence. 
Ras any decision been taken to see that 
Finance do concur with the recomli1enda-
fions of the Categorisation Committee EO 
as to give entire satisfaction to the em-
ployees? 

SHRt tQBAL SINGH: As far as the 
recommendation of the Pay Categorisation 
Committee is c:oncemed, I admit there 
were 10 mu:ny meetiags between tile 

workers representatives aad Government 
officials, and we have aent our lecom-
menda'ion to Finance as Finance are alao 
concerned, and we are finalising all these 
recommendations, and we tnay lay them 
on the Table of House in a day or two. 
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WRITIEN ANSWERS TO QUESTIONS 

CALCl.TITA HIGH CouRT JUDGEMENT ON 
'GIII!IIAOS' 

*181. SHRIMATI TARKESHWARI 
SINHA: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether his attention has been 
drawn to the Calcutta High Court judge-
ment on the illegality of the 'Gherao' 
movement and harassment of the factory 
executives and technicians; and 

(b) if so, the measures Government 
propose to take to set matters right in the 
light of the above judgement and check 
the deteriorating law and order situation 
in the industrial belt of the country? 

THE MINISTER OF HOME AFFAIRS 
(SHRI Y. B. CHAVAN): (a) Govern-
ment of West Bengal have informed us 
that their two relevant circular letters have 
been quashed by the Calcutta High Court 
as bad in law and ultra vires of the Con-
stitution. Certified copies of th= judge-
ment are awaited. 

(b) The State Government have instruc-
ted all the concerned authorities not to 
take any action in accordanCe with the 
instructions contained in their circulars 
dated 27th March 1967 and 12th June 
1967 which had been quashed by the 
High Court. 

BERTIllNG PROBLEM AT KA~DLA PoRT 

*187. SHRI V1RENDRAKUMAR 
SHAH: Will the Minister of TRANS-
PORT AND SHIPPING be pleased to 
state: 

(a) whether it is a fact that a ship has 
to wait for over ten days in the mid-
stream for berthing at Kandla; 

(b) whether it is also a fact that the 
Kandla port authorities, after the ship is 
berthed, take as much as twenty days to 
unload the cargo; 

(c) if so, the reasons for such delays 
in berthing at Kandla; 

(d) whether it is also a fact that over 
\sio per cent of the port facilititos m.e 
cranes and barges are not in a good con-
dition; and 

(e) if so, the steps taken to improve 
the working of the Kandla Port ? 




